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PREFACE 

This publication contains a brief resume of work done by Eightb 
Lok Sabha during the Tenth Session i.e. from 22nd February to 13th 
May. 1988. 

NEW DELHI; 
JU7Ut. 1988 

A.ladha. 1910 (Soka) 

SUBHASH C. KASHYAP. 
Secretary-General. 



RISUME 01' WORI: DONE BY THE EJGHTH LOK SABRE DURING 
TIlE TEN11IIB8SION. fEBRUARY-MAY, lUI. 

• . DURATION OF SESSION 

D ~ of commencement 

Dale of adjourunment sllfti til, 

Date of proCOllation 

Total number of days of Session 

Number of days of sitti/liS 

Number of hours of sittings 

'22nd February. 1988 

13th May. 1988 

18th May. 1988 

82 days 

53 days 

342 hours and 23 minutes. 
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1. Bills pending al lhe end of the lut session 

2. Bills introduced 

3. BiJls opposed at introduction slale 

4. Bills passed by Rajya Sabha and laid on the Table 

S. IRis passed by RaJ,a labba and returned by lok 
~  with amendment. 

6. Bills returned by Rajya &abha .. ilh amendments 
and Jaid em tbe Table 

? . Bil Is passed 

8. Bilk neaatiVt'!d 

9. Bills .. ithdra .. n 

10. Bills lIart·discussecf 

11. Motion. for adjoDrnment of debate on Bills adopted 

12. BiJJs referred to ieJect Committee 

13. Bills referred to Joint Committee 

14. Bills reported by Select Committee 

lS. Bms reported by Joint Commille8 

16. Bills orlinatin. in and referred  to Joint Committee 
by Rajya Sabba in respect of .. hieh MOtion for 
ooncurrence ..... adopted by lok Sabha 

17. Bills pendin, at the end of the Tenth Session vltk 
para No. 2303 of Lok Sabha llulJetin·Part II, 
lIated 26 May. 1988. 
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7. LEAVE OF ABSENCE 

SI. 
No. 

Name of Member 

1. Shri Srikanta DaUa 
Narasimharaja Wadiyar 

2. Prof. Parag Chaliha 

3. Shri Veerendra Patil 

4. Shri Gurudas Kamal 

S. Shri Y.S. Ma hajan 

6. Shri H.G. Rarnulu 

7. Shri Manik Sanyal 

(i) 

(i i) 

8. Shri S.S. Ramasamy Padayachi 

9. Shri'Sahabrao Patil 
DoQaontar 

Period for which 
leave aranted 

6-11-1987 to 
15-12·1987 

21-3-1988 to 
12-4-1988 and 
18-4-1988 10 
9-5-1988 

18-11-1987 to 
4-12-1987 

22-2-1988 10 
25-3-1988 

22-2-1988 10 
18-3-1988 

24-2-19811 to 
31-3-1988 

15-3-1988 to 
10-4-1988 

22-2-1988 to 
11-3-1988 

27-11-1987 to 
15-12-J 987 and 
22-2-1988 to 
1-4-1988 

22-2-1988 to 
30-3-1988, 
5-4-1988 10 
12-4-1988 and 
18-4-1988 to 
24-4-1988 

30 

1 
I 
I 
I 
I 
I 
I 
I 
~ 
I 
I 
I 
I 
I 
I 
I 
J 

"\ 
I 
I 
I 
I 
I 
1 
~ 
I 

Date when 
leave granted 

21 -3-1988 

11-5-19811 

21-3 19811 

11-05-1988 



1 2 

]0. Dr. Prabhat Kumar Mishra 

11. Shrl Bhara t Kumar Odedra 

] 2. Shri Chhftubhai Gamit 

13. Shri Anoopchand Shah 

~  

3 

]3-3-1988 to 
12-4-1988, 
18-4-1988 and 
19-4-1988 and 
21 -4-1988 to 
6-5 -1988. 

24-3-1988 to 
12-4-1988 and 
18-4-1988 to 

25 -4-1988 

1 J -4-1988 and 
12-4-1988 and 
18-4-] 988 to 
30-4-] 988 

J 1-4-1988 and 
12-4-] 988 and 
18-4-] 988 to 

13-S-1988. 

4 

J J -5-1988 

J 
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19. SlTTINGS OF LOK SABHA 

SI. Subject 
No. 

1. Cancellation of sitting of 
Lok Sabha on Wednes-
day. the lrd March on 
account of HolL 

2. Cancellation of sitting of 
Lok Sabha on Friday, 
the 15th April, 19811. 

Date 

1-3-1988 

4-4-1988 

S2 

Remarks 

On the deDl and of 
Members, House 
agreed to cancel its 
5 I Itins Ii xed for 3 
March. 1988. 

On the recommenda-
tion of Business Ad-
visory Committee, tho 
House agreed to 
cancel its si ttilll fixed 
for 15th Ap ril. 1988 
as no sittings has 
been fixed on Wed-
nesday. the 13 th and 
Thursday. the 14th 
April, 1988 on acco-
unt of Vaisakhi aod 
Birth Anniversary of 
Dr. B.R.. Ambcdkar 
respectively. 



10. SPE \ItERfDEPUTY ~ ~  

AlIIIOUIICtmeDts 

~ --------~~ ~ ----
Subject 

]. Adjournment of House at 
4.30 P.M. on 29-2-1988 
to re-assemble at 'p.M. 
for tho presentation of 
the General-Budaot. 

2. Investigation rcaardina a 
person who intruded into 
the prcoints of the Par-
liament by scaling the 
iron gate and was shot 
dead by Parliament secu-
rity auards. 

By whom 

Speaker 

Speaker 

Date 

----------
29-2·1918 

21-3-1988 



21. STATEMENTS 

(i) SIH) ml"" .. a ........ _ade/lald bJ Mi.ilten uader Rule 371 

SI. 
No. 

1 

Subject 

2 
------ .. --.----

.1. Postal and Telecommuni-
cation Rates. 

2. Successful tesl firing of 
• Prithvi' surface to sur-
face missile on FebJ'uary 
2S, 1988. 

3. Government BusiDOSIi for 
tbe week commencing the 
29th February) 988. 

4. Decision of the South 
African authorities to 
ban antiapartheid groups 
In South Africa. 

S. Govermnent Business for 
tbe week cornmeDCing the 
7th March, 1988. 

t. Dissolution of Punjab 
LeaisJative Aaembly. 

7. Iran-Iraq war-Safety of 
Indian Nationals in 
Tehran. 

8. Government Business for 
the week COIDIIlCDCiDa the 
14tb March, UII • 

Name of 
Minister 

3 

Shri Sontosh 
Mohan Dev 

Shri Rajiv Gandhi 

Sm!. Shiela Dikshit 

Shri K. Natwar 
Singh 

Shri H.K.L. Dhalat 

Date 

4 

24-2-1988 

25-2-1988 

26-2-1988 

26-2-1988 

2-3-1988 

Shri P. Chidambaram 7-3-1988 

Shrl K. Natwar Sinah 8-3-15188 

Shri H.K.L. Dhalal 11-3-1988 

Time 
takeD 

H M 

o 12 

o 03 

o J7 

o 02 

o IS 

o 07 

o 01 

o 15 

• AIso laid on the Table a statement Ihowinl the proposed revised Telecommu-
nications TarUt' •• 

54 



SS 

2 3 4 5 

H M 

9. Delay in presentation of Shri H.K.L. Bhaaat J 6-3·1988 0 02 
Punjab Budaet for 
1988·89. 

10. IlIoaal strike by emplo· Shri Rajc8h Pilot 17·3·1988 0 01 
yoos of Dolhl Transport 
Corporation. 

11. Launch of Indian Remote Shri Rajiv Gandhi 17·3·J 988 0 04 
Sonsing Satellite (IRS·IA) 
from Baikonour U.S.S.R. 

12. Recent developments in Shri K. Natwar 17·3·1988 0 OJ 
Sri Lanka. Singh 

13. Bandh on ISth March, Shri Buta Singh 18·3·)988 0 07 
J988. 

J 4. Government Business for Shri H.K.L. Bhaaat 18-3-1988 0 13 
tho week commencing the 
21 Sf March, J U8. 

1 S. Central issue prices of Shri Sukh Ram 21-3-) 988 0 02 
wheat for the public dis· 
tribution system and other 
schemes. 

16. Introduction of Internal Shri Ram Niwas 22·3-1988 0 03 
Market Assistance Scheme Mirdha 
for marketing of diversi-
fied and new jute pro· 
ducts. 

17. Fire at the Central Or· Shri Shivraj Patil 24·3·1988 0 04 
dnanec Depot, Jabalpur 
on 23 March, 1988. 

lB. Statement correctina eer· Shri Rajosh Pilot 28·3-J !JI8 0 03 
tain information given 
on 24th March, 1988 in 
reply to Callina Atten· 
tion reo Situation arislna 
out of the .trike by em· 
ployees of Dolhl Trans· 
port Corporation. 



S6 

1 2 3 4 ~ 

H M 

19. Correclin. the reply given Shri Vasant Sathe 29.3.1988 0 OJ 
on the lit Marc:h. 1988 
to S.Q. No. 117 by 
Shri Pratap Bhanu 
Sharma reprdlng plan 
to connect all Block 
Headquarters with Telex. 

20. Decision of the Govern- Shri Ajit Panja 30-3-15188 6 01 
ment to bring certain 
provisions in the Direct 
Tax Laws (Amendment) 
Act, J9I8 into force 
with effect from I April. 
1990 instead of 1 April. 
1988. 

21. Import of bus and truck Shri M. Aruna- 30-3-1988 0 02 
lyres on O.O.L. chalam 

22. Scheme for Maximisa- Shri M. Aruna- 30-3-1988 0 03 
tion of industrial produc- chalam 
tion during the Seventh 
plan period. 

2J. Incidents at Aizawl on Shri Buta Singh 4-4-1988 0 04 
2t and ,., March. 1988. 

24. Price Po \icy for raw jute Shri Bhajan Lal 6-4-! 988 0 02 
for 1988-8' season. 

25. Pless .,.,.,orts about· Shri K. Natwar ~  0 16 
certain payments made to Sinah 
LITE in connection with 
Indo-Sri Lanka Aaree-
ment. 

26. ChanlJC in the prOlfammc Shri H.K.L. Bhapt 12+1-988 0 01 
of discussion and votlna 
of Demands for Grant of 
Ministries . 



57 

1 2 3 

27. Drawal of an advance of Sbri Shyam Lal 
RI. 12.7Z lakhs out of Yadav 
the ContiFncy Fund of 
Jndia for payment of 
rent ueara for the Hired 
buUdiDl of Central Insti· 
tute of Fisheries Nautical 
of EDJinocrio, Trainin, 
Unil, Maclru. 

28. RecommendatioDs made Shri Buta Sinait 
by tho Committee consi· 
atin, of Mr. Justice N.N. 
Ooswamy and Mr. Justice 
D.P. Wadhava in their 
interim report inquirilll 
into tbe circumstances 
leadina to Lawyers agita' 
tion in Delhi. 

29. Prime Minister's visit to 
Japan and Vietnam. 

@30. Allesation of payment of 
Commission to Indian 
apots io the purcbase of 
submarines from MIs 
HDW of Fedora I Republic 
of Oormany . 

•• 3J. Liboralisation of the rates 
of family pension and 
retlrcmont-cum-withdra-
wal benefits under the 
Employees' Family pen-
sion Scbomc 1971. 

Shri K. Natwar 
Singh 

Shr; K.C. Pant 

Shri Jagdish Tytlcr 

4 

12·4-1988 

18-4-1988 

19-4·1988 

21.4.1988 

2.5-4-1988 

H M 

o 03 

o 04 

o OS 

o 02 

o OJ 

@A16o laid 00 tho Table a complete set or the Government's correspondence 
with HDW and tho Government of Federal Republic of Germany as well as a 
copy of the messqe dated 24 th February. J 987 from the Indian Embassy in 
Born and tho press Dote issued on 9th April, 1987 from the then Rakaha 
Mantei orc1orina an onquiry into the matter . 

•• A11O laid on tho Table a Copy of the statement ,iving the detaUs of the revised 
rata of family peDsion aDd retiremeDt-cum-withdrawal benefits with effect 
!tom 1st April, 1988. 



58 

1 2 3 .. 5 

H  M 

32. Correcting the reply given Shri 1agdish Tytler 25-4·1988 0 02 
on 14 March, ]988 to a 
Supplementary by Shri 
Banwari Lal Purohit on 
Starred Question No. 262 
regarding Special Courts 
for E.P.F. cases. 

~  Correcting the reply giuen Shri Jagdish Tytler 25-4-1988 0 01 
on 4 April. 1988 to a 
Supplementarv by Shri 
Thampan Thomas on 
Starred Question No. 
547 regarding bonded 
labour. 

34. Government Business for Shri H.K.L. Dhagat 29-4-1 '88 0 10 
the week commencing the 
2nd May, 1988. 

%35. Promotion of new indus- Shri M. Aruna- 2-5·1988 0 02 
tries by Khadi and ViII- chalam 
age Jndustries Commis-
sion and increase in the 
wages of Khadi artisans. 

36. Procurement/minimum Shri Hari Krishna 4·'·1981 0 04 
support price for paddy. Shastri 

Kharif ~  cereals, 
kharif pulses, kharif oj)-
seeds and new cotton for 
1988·89 season. 

37. Death of Shri K. Vasu- Kum. Saroj 4-5-1988 0 06 

deva Pan.icker, Member Khaprade 
of Parliameat (Rajya 

S.bba) on 3rd May. 
1'88. 

38. Goveromeot business for Smt. Sheila Dikshit 6-5·lt88 0 19 
the ,week comJnencins 
rbe 9th May. 1988. 

~ 

%Also laid on the Table a list of 8uch industries identitled so far. 
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I 2 3 4 , 
H M 

39. Drawal of an advance of Shri K. Natwar 9.'.1988 0 OJ 
Rs. J 80 cror out of the Singh 
Continaency Fund of 
India to meet 'Charged 
Expenditure for creation 
of supernumerary ~ 

and uPlI'ada!ion of posts 
foJlowing indentical judge-
ments delivered by the 
Supreme Court. 

40. Incident which took place Shri Buta Sinah 9-5-1988 0 OS 
on 7th May, 1988 in 
Panipat, Haryana. 

41. Incident of explosion in Shri P. Chidam- 10-5-1988 0 02 
Jeevan Bharati Building baram 
in New Delhi on the 10th 
May, 1988. 

42. Decision of the Govern- Shri Narayan Daft 10-5-1988 0 02 
men! to pay instalment Tiwari 
of Dearness Allowance to 
Central Government em· 
ployees w.e.f. 1-1-1988. 

O. Introduction of chanlCs Sbri Ajit Panja 11-5-1988 0 07 
in the Direct Tax Laws 
(Amendment) Act, 1987 
and Investment Allo-
wance scheme. 

4 •. Correcting the answer Shri Cbintamani 11-5-1988 0 02 

given on 20 Aprll. 1988 Panierahi 
to .tarred Question No. 

73' regarding people 
aft'ectcd due to barbed 
wire fenCing and border 
road by Shei Abdul 
Hamid and a Supple-
mentary thereon by Shei 
Haren Bhumiji. 
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45. Incidents which took 
place in Golden Temple 
Amritsar on 9·5-19 ~ 8 
and thereafter. 

%%46. Refinance scheme for 
workins capital loan 
under sinsle window to 
tiny and small scale 
units. 

47. Extension of the facility 
of railway passes to free· 
dom fighters. 

48. Constitution of a Com· 
mitteee to review the 
progress of the implemen· 
tation of the Textile 
policy. 
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3 

8hri P. Chidam· 
baram 

Shri Eduardo 
Faleiro 

Shri Rajiv Gandhi 

Shri Ram N iwas 
Mirdha 

% %AIso laid on the Table a copy of the said scheme. 

4 

H M 

11·5·1981 o 04 

12·5·1988 o OJ 

J l·'·U88 o OJ 

13·5·1918 o OJ 
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(iI) MatUrs UDder Rule 377 

(a) Number of matters raised 

(b) Position reaarding receipt of rcplies from Ministers concerned as on 
30.6.1981. 

Fint Session 

Second Scssion 

Third Session 

Fourth Session 

Fifth Session 

Sixth Session 

Seventh Session 

Eiahth Session 
(Part I) 

Bilbth Selsion 
(Part m 
Ninth Session 

Tenth Session 

Total number 
ofmattors 
raised 

61 

3S1 

158 

150 

330 

249 

178 

341 

147 

178 

362 

Number of replics PCrQCDtql of 
sent to Members replies sent to the 
and copies cndor- Members by the 
sed to Lot Sabha Ministers 
Secretariat 

61 100 

345 91.3 

152 96.2 

145 96.6 

304 92.1 

135 90.1 

160 89.9 

275 80.6 

119 80.9 

127 71.3 

177 4'.9 



n. STATEMBNT SHOWING TIME TAItBN ON VARIOUS XlNDS OF 
BUSINESS 

BILLS 

(a) Government Bills 

(b) ~  Members' Bilh 

BUDGETS 

<a> Raiiway Bud,et 

(b) General Budret 

~ Bud,et in reapect of Stale. uDder 
Presideat', rule 

CALLING ATTBNTlON NOTICES (RULE 197) 

DISCUSSIONS 

<a> Halr-aa Hour Di,cuaaioaa (llule 55) 

(b) SIIort Duration DhcaIaiou (aute 193) 

MATTERS UNDBR RULE 377 

MOTION UNDER RULE 191 

PRESIDENT'S ADDRESS 

QUESTIONS 
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Time 
taken 

H  M 

." ~  

11 01 

@20 J I 

96 40 

7 42 

.. 04 

3 06 

31 09 

9 18 

13 

16 !6 

.. I 30 

Pen:entqe to 
the total time 
taken 

16.6 

~ 

6.0 

/8.2 

2.2 

1.2 

9.9 

t.l 

2.7 

0.4 

4.9 

14.2 



RBSOLUTIONS 

Ca> GoveratDCDt ReaolutiODl 

(b> Statutory RcaolutioDS 

(c) Private Member!;' Resolut;ons 

STATEMENTS (Rule 372) 
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OTHER MATTERS such .. oath or Affirmation 
Paper. laid on the Table, Obituary Referen-
ces, Questions of PriviJeae, Points of Order, 
Personal Explanations etc. 

----------- .. ---_.-

@O 13 

.6 50 

9 H 

3 2.5 

J.. 58 

342 23 

O. k 

2.0 

2.9 

'.0 
4 .. 

.Jolnt Discullion took place on c.:rtain Statutory Resolutions (l'ld, Starem.t 
No. 17(ii). 81 Nos. 2 to .. J and Motionl for consideration of the CODDOCted 
Government Bill. [IIIJt statement No. . (i). SI. Nos 6 to 8J. Time taken OIl 
joint discullion bas been sbown under Government Bill •• 

@Joint discussion took place 00 a Governmcnt Relolut/on [IIlde statCOJeDt No. 
17(1) 81. No. I] (ii) Demudl for Orants in rO/peel of Bu., tRailways) for 
1988·89. (Iii) Supplementary Demands for Grants (Railways) for 1987-88 aDd 
(iv) Demands for Excc!s Oranta (Rallwaya) for 1911.5-86. Tlmc taken on joint 
DilCUuioa hat been shown under Railway Budget. 
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